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(viii) Need to solve problems of Con-
tract labour of food Corporation
of India
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STATUTORY RESOLUTION RE: DIS-
APPROVAL OF ARMS (AMEND-
MENT) ORDINANCE —Contd.

And
ARMS (AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER : Now,
we take up the Legislative Business;
further discussion of the Statutory
Resolution and the Arms (Amendment)
Bil). Shri Era Mohan is to continue his
speach. 2 hours were alloted for this
Bill. 1 hour and 22 minutes have been
cxh usted. So, we have to complete
it in 38 minutes and then we have to
take up another Bill.

SHRI MOOL CHAND DAGA
(Pali) : Please give me also a chance to
speak.

MR. DEPUTY SPEAKER :* You
must also cooperate with us, If all
members cooperate with the Chair, the
time can be regulated in a better way,
and more members can be accommo-

dated.

SHRI MOOL CHAND DAGA :
You give 5 to 10 minutes to each
member. What happens is that one
member gets haif an hour or even more
than that and the other does not get
a chance.

MR. DEPUTY SPEAKER : There
should be some self-discipline. If one
member takes more time, the other
member loses his chance. That cons-
ciousness should be there. Every mem-
ber must think that every other member
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also must spéak. It is for you to have
self-discipline.

SHRI A.K. ROY (Dhanbad) : We
should all be given some chance to
express our opinion.

MR. DEPUTY SPEAKER : If you
want to speak, you give it in writing.
You cannot speak on behalf of all of
them. Whoever wants to speak should
give his name.

Every member shall not take more
than 8 to 10 minutes. Mr. Era Mohan,
I am very liberal, specially to you,

SHRI A.K. ROY : How much time
you will take ?

MR. DEPUTY SPEAKER : What-
ever time you want me to take. Shri
Era Mohan to continue.

*SHRI ERA MOHAN (Coimbatore) :
Mr. Deputy Speaker, Sir, I would
resume my speach by referring to what
has been stated by the Hon. Minister
of Home Affairs, Shri P.C. Sethi in
the Statement of Objects and Reasons :

“Apart from unlicensed firearms,
the involvement of licensed firearms
in crime has also been on the in-
crease. The Arms (Amendment) Bill,
1981 was therefore introduced in
Parliament in 1981 to provide for
greater vigilance on the issue of
licences for firearms and sale and
transfer of those arms with the
objective of ensuring that firearms
do not come into possession of
anti-social elements.”

It is clear that the Home Minister has
affirmed both unlicenced/fire arms and
licenced firearms are contributing to the
increase in the number of crimes. When
this is the accepted position, I wonder
at the inordinate delay in getting this
Bill passed. This Billl was introduced
in the Rajya Sabha on 24th August,
1981 and was passed by that Housc on
8th September, 1981. It has come up

*The original speech was delivered in Tamil,



